Minutes of 4™ meeting of CAC

Minutes of the Fourth Meeting of Central Advisory Committee of FSSAI held on
24 May, 2011 at 1100 Hrs at Hotel Atrium, Faridabad, Haryana. o

Shri V.N.Gaur, CEO, FSSAI and Chairperson Central Advisory Committee, exiended a
warm welcome to all the members or- their representatives to the fourth meeting of the
Central Advisory Committee. List of participanis who attended the meeting is at

Annexure-|.

Chairperson in his opening address mentioned that most of the States have now
appointed Food Safety Commissioners. States were not able to move.ahead with other
appointmerits in absence of RLlles although all sections of the Act were nofified. Now
that the FSS Rules have been notified on 50 May, 2011 we are just two steps short of
implementation of long awaited Food Safety and Standards Act, 2006. Implementation
of the Act will start 3 months from the date of notification of Rules along with formal
repeal of PFA Act & other Orders. Regulations will also be notified in the meantime. Key
points of address are given below: |
v Working gloup en Drug and Food Regulation has been oonstltuted by the
Planning Commission and assessment of fund requirements for 12! Five Year
Plan for implementation of FSS Act is being done. States/UTs may also do some
exercise on assessment of fund required ajong With justifications  for
1mp|ementat|on of the Act. In this context, an exercise need to be taken by the
States to assess the linkage of food safety with public heaith and quantification of
economic losses to the society due to poor hygiene & sanitation conditions in
terms of expenditure on health care loss, work loss, happiness index etc.

v ln'in'clia, data on economic josses due food safety are either not available and if
available, it is scattered with various ageneies. The FSSAI is in dialogue with
Indian Statistical Institute, Kolkata in the matter. States may also consider to take
up the project on ‘Food Safety related economic losses' to convince the decision
‘makers in the States to understand the importance of food safety and how it can

coniribute to GDP.
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The FSSAI has atready taken the Food Import Clearance Process at major ports
and airports in phased manner and MIS system to put import activities oniine has
already been developed. While expressing his grief toward the recent mishap at
JNPT CFO took note of hazards involved in the activities at ports and
considered that provision for fnsurance/ Compénsation even for outsourced staff
needs to be in place.
IT enabled Licensing system at Central level for capturing the required data,
“processing  applications, Cérrying out inspections and monitoring is being
developed. It may be examined with the help of NIC-whether the same software
could be-adap*{ed with suitable modifications for use by States.
Awareness generation and communication with stakeholders is going to be
crucial in implementation and the FSSAI has already initiated with food safety
-messages. The FSSAI is also in dialogue with Departmen’t of Consumer Affairs
for dissemination of specific food safety messages and impact of new Act. Need
for public oriented jingles carrying food safety messages and printed material in
regional languages to reach larger masses was also considered. ,
NABL accredited food testing labs have already been authorized for analysis of
samples of imported food'items. The feasibility and mechanism of using the
services of NABL accredited labs for domestic enforcement need to be e_xaminedj
specifically in terms of private lab report as basis for prosecution. The FSSAL
has already recommended posting of a Food Analyst with every Desighated
Officer to ovércome this difficulty. There was also the guestion raised by some
States as 1o who will bear cost of testing samples in priVate labs.
FSSAI is considering to introduce National Helpline to address issues in public
mind pertaining to new Act and ideas/suggestions from States/UTs in this regard
are-always welcome.
CEO shared his experiehce above recent participation in CODEX meseting on
labelling and mentioned that FSSAI being the national codex contact point there
is need for strengthening CODEX cell in FSSAI and at least one Research
Associate per Shadow Committee should be there forﬁ efficient working.

Awareness among States for the codex activities should also be encouraged.
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v The ESSAI is also struggling with palcity of staff as the number of post
sanctioned by Govt. of India against the original propoéal are not sufficient and
proposal for additional posts need to be moved urgently. |

v States/UTs should consider sharing of information and best practices through
regular Updating of their websites, Some States are doing very well in handiing
the problem of adulteration including special drives during festive seasons.
However, their activites go un-noticed aé the data is not available online.
Therefore regular updating of websites and sharing information (including the
name of Com‘panies involved in adulteration) could be quite useful and will also

lead to transparency in the system.

Agenda ltem No.1: Confirmation of minutes of the third meeting of the CAC held
on 22" February, 2011

The Committee confirmed the minutes of the third meeting of the CAC held on
29™ February, 2011, without any observations.
_Agenda ltem No.2: Review of action to be taken by States/UTs for transition PFA
to FSS Act following notification of the FSS Rules on 05.05.2011

The States/UTs briefed about the action already taken, plans of action and
concern areas for the implementation of F5S Act,
Uttar Pradesh:

o Notifications for major functionaries have been finalized. Draft service rules are
under finalization. Some exception & relaxation may be rc—:qhired in the
a;ﬂpointment of Designated Officers in view requirements given in the F55 Rules.

o [ood Laboratories are the major area of concem due to paucity of staff specially
food analysts (5 laboratories and only { Public Analyst in State), poor work
quality, and financial constraints. Consuitancy has been .put in place for up-
gracation of food laboratories however option of using private labs need té be

considered.
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o After ToT programme for FSOs by FSSAI at Lucknow last year, further training
could not be done. Refresher training of trainers needs to be done. This was
agreed to by the Chairperson.

o Tatks are on positive notes in terms of Tribunal and Special Courts.

- Gujarat: '

~ » State is ready for implementation of FSS Act. There are 3 corporation fabs, 3

State Govt. labs and 3 private labs however reasonable time to be given for
getting them NABL accredited.

o Trainings of FSOs and Public Prosecutors have already been organized. ‘

« Siate Govt. has sanctioned additional 25 FSO posts, 7 vehicles, 1 mobite lab, 1
mobile exhibition van and grant for getting the Iabs NABL accredited and primary
testing kits. '

Nagaland:

e There are only 5 Food Inspectors and no Public Analyst in the state. Recenﬂy,

—

District Health Officers have been appointed as Designated Officers. Training
programmes are at very initial stage and lot of awareness work would be
required.

Bihar:

» State Food Safety Commissioner has not been appointed so far.

+ There are 24 Food Inspectors out of which 3 have téken ToT progromme. Only 1
Public Analyst and that too on contract basis. Food laboratories are not up to
mark and would required lot of work for up-gradation.

Tamil Nadu:

s State is almost ready for implementéﬁon for new Act. Working on the notification
af FSOs, Designated Officers and Adjudicating Officer. Up-graclation of
laboratories is being taken with NRHM funds. Training of FSOs has been
completed.

Andhra Pradesh:

» Proposal for nofification of FSOs, DOs and Adjudicating Officers are with State

Government.  Assistant Food Controllers are being notified as Designated
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Officers. Additional 13 Posts of DOs and 145_ posts of FSOs have been
requested to State government. _

» State Govt has taken help of QC! for up-gradation of lab and is in process of
obtaining NABL accreditation. Two more labs at Vishakhapatnam and Guniur are
also being considered and staff is heing taken on contract. 7-8 Public Analysts
are available.

o Training of FSOs has been completed and self-help groups have also been
trained.

Daman & Diu;

o [ood Safety Commissioner, Designated Officers and Food Safety Officers have
been nolified and notification of Adjudicating Officers is under process.

= Help from I\ﬂaharashtra and Gujarat is being taken for training and Baroda lab is
being notified for analysis.

‘Manipur: '

« Food Safety Commissioner has been notified. Additional Deputy Commissioner
are being considered for Adjudicating Ofiicer while Chief Medical Officer working
as Local Health Authority under PFA may be appointed as Designated Officer. 9
posts of FSOs are being created.

Tripura:

s Food Safety Commissioner, Designated Officers and Food Safety Officers have
been appoifted and nofified while notification of Adjudlcatmg Officers with state
governmert.

« There is one lab, Public Analyst has joined recently. Funds have been received
from MFPI for lab up-gradation and is being done as per gap analysis. QCl has
been requested for consultancy.

e Training need io be organized and support from 7FSSAI in terms of resouice

_ persons would be required. This was agreed to by the Chairperson.
Uttarakhand: '
@ Notn‘icatlon of Food Safety Commissioner, Demgnated Offieers, Food Safely

Officers and Adjudicating Officer is under process. There is no lab functioning ir
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the state and the samples are being sent to Uttar Pradesh and Himachal
Pradesh.

Karnataka:

a

Food Safety Commissioner has been appointed and notification of Food Safety
Oé‘ficers is under process. Notification of Designated Officers is yet fo be done.
There are 4 laboratories (1 State and 3 regional laboratories) and up-gradation is
being done for NABL accreditation. 6 Public Analysts will be notified as Food
Analysts.

Training of FSOs completed and notification of Adjudicating Officer to be issued

so0on.

Qrissa:

=]

]

Food Safety Commissioner has been abpointed and proposal for notification of
Designated Officers & Adjudicating Officers is with department of finance.

There is only one lab, no public analyst and no private lab in state. Gap analysis
has been done and steps are being taken for up-gradation.

Food Inspectors are hot trained and training programme need to be ptanned.

Chhattisgarh:

o

Food Safety Commissioner and Food Safety Officers have been notified. Chief
Medical & Health Officers have been notified as Designated Officers but they are
nof fult time officers.

Heip-of retired public analysts s being taken and being notified as Food Analysis.
Up-gradation of laboratories is being taken up with funds from NRHM.

State government has sanctioned 30 posts for food which include laboratory and
field staff. |

Chandigarh;

&

Food Safety Commissioner appointed, Local Health Autherity notified as

Designated Officers and Food Inspectors as Food Safety Officer. Training of
FSOs completed. | '
No tab is avaitable and samples are being sent fo Punjab and 'Ha‘ryana.
Deputy Commissioners are being notified as Adjudicating Officer and notiﬁoatioﬂ-

of Appellaté Tribunal done.
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Punijab:

Food Safety Commissioner appointed, 22 Food Inspectors are being notified as
Food Safety Officers, 27 posts of Food Inspectors created and process of
appointment is going on. 18 Food inspectors have been trained and further
training is to be taken.

Up-gradation of laboratories is being taken up.

Haryana:

r

Food Safety Commissioner has heen appointed and the State is almost leady for
implementation of new Act except FSO in each district. Recently, a new

department Food and Drug Administration has been established in the State.

- Budget has been allocated for the labs and state government is working

Electronic Development Corporation for online licensing system.

H’iﬂadhva Pradesh:

State is ready for implementation however adequate jab infrastructure is a
problem. There is only 1 lab which is facing serious paucity of staff and
infrastructure, One Public Analyst on deputation from local bodies has been

§

notified as FoodAnaIyst. .

‘Dadra & Nagar Haveli:

-

Food Sa.fety Commissioner notified and notification of Designated Officers and
Food Safety Officers is In process. |
Help from GUJarat is being taken for training and Baroda lab is notified for sample

analysis.

H:machal Pradesh:

Most of the structure is in place and notification of Food Safety Commissioner &
other functionaries will be completed in next month. Proposal for appellate

tribunal is with law department.

Training of FSOs completed however trainings of Designated Officers,

Adiudicating Officers and Public Prosecutors is yet fo be taken. Lot of world is o
be done for awareness about food safety at grass root level.
There is only 1 lab and struggling with staff constraints. Up-gradation work is

being taken up.
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Rajasthan:

o Director Pub.lio Health has been notified as Food Safety Commissioner and Chief
Medical & Health Officers in district as Designated Officers. Adjudicating Officers
are to be notified shortly.

' There are 134 sanctioned posts of fdod inspectors in the state out of which 82
are in position. Notification of Food Safety Officers is under process.

s There are 6 PFA labs and 7 public analysts and up-gradation of laboratories will
be {aken shortly.

Puduchetry:

o Food Safety Commissioner, Designatéd Officers and Food Safety Officers have
been notified.

s Only 1 lab is there and facing shortage of staff. No food analyst is there and up-
gradation of lab is under process. '

s F[ood Safety Commissioner notiﬁed and Commissionerate is having detailed
administrative structure for implementation. District Food inspectors notified as
Designated Officer and Food Inspectors as Food Safety Officers. First level of
training of DOs and FSOs completéd.

» Out of 3 labs, 2 are in the final stage of assessment for NABL accreditation.

° Fb_od Safety ‘Commissioner notified and notification of Adjudicating Officer is to
be done shortly. |

s Licensing and Registraﬁon of FBOs is going to be new mechanism for Delhi and

“is not going to work without IT enabled system. Software used in Municipal
Corporation can be iooked from the regisiration perspective. Further, physical
inspection prior to licensing may not be possible and help of recognized
inspection bodies wolld be required.

s Up-gradation of laboratory for NABL accreditation is under process.

Maharashtra: o
s Food Safety Commissioner hés heen notified and State is almost ready for

i'mplementation.' Yashwantrao Chavan Aoédemy of Development Administration
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(YASHADA) is being used for training of Adjudicating Officers. ‘Next baich of
training will start in June,2011 and other states may like to join or send their
officers for the programme.

s There are two labs under FDA, Maharashtra and facing the staff constraints as
no public analysts is there. Aurangabad lab Is in rental buitding and having
inadequate infrastructure. It was suggesfed that MFPI may be approached for
funds under scheme for up-gradation of food labs.

. Meghalaya:

o Food Safety Commissioner has been notified and it is being considered ‘{ornotify
Assistant food safety commissioners as Designated Officers, District Food
Inspectors as Food Safety Officers, District ADM as Adjudicating Officer and
Chief Judicial Magistrate as Presiding Officer for Appellate Tribunal.

o The preposal fo.r having Public Analyst on deputation is under consideration.

Assam: |
o Food Safety Commissioner app{)m’ted Local Health Authonty as DeS|gnated

Officer and Food Inspectors as Food Safety Officer notified. Notification in
respect of Adjudicating Officer and Special courts to be done shortly. Trainings of
FSOs and DOs have been done.

e State Iabora‘[ory"is overburdened with the analysis work as the neighboring states

are not having their own laboratories. |

Jammu & Kashmir;

e Food Safety Commissioner appointed, Assistant Controller (Food} notified as
Designated Officer and Food Inspectors as Food Safety Officers. Training for
FSOs and DOs completed.

o There are two labs at Jammu and Srinagar and assistance of Rs.5 lakhs per lab
has been provided under NRHM for up-gradation however NABL accreditation
may not be possible. '

s The proposal for wotlﬂcatlon of ADCs as Adiudicating Officer s with law
department and state government has not agreed for separate Foqd Safely

Appellate Tribunal.
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Jharkhand:

« The representative from Jharkhand participated for the first time in CAC meeting
and informed that State had not taken even the first step i.e. notification of Food
Safety Commissicner.

West Bengal: |

s Food Safety Commissioner appointed and proposal for notification of other

fuhctior_]aries is under consideration. Suitable action as per checkiist wil} be taken

for smooth implementation of the Act.

During the discussion on preparedness of States/UTs for implementation of FSS Act,
following key points were deliberated:

% Training and Capacity building of food regulators is going to be very important in

the new Act. It was suggested that FSSAI should consider to establish National

Food Safety Training Institute to support the on-going training requirements

related to food safety. The FSSAl may considér to support States/UTs wherever

required in 2" level training programmes for major functionaries in their states by

sending resources persons at FSSAl's cost. Some of the States are having good

training infrastructure and possibility could be explored for using such institutes
as Training Hubs for food safety. CEO suggested that a group may be
constituted to identify the training institutions in the country.

% [t was emerged that poor lab infrastructure and shortage of Public Analysts are

going to be a major concern and challenge for implementation of the Act and

following suggestlon were made:

v Permanent Policy and System should be in place for capacity buitding for
public analysts. NABL has starting a training institute for Public Analysts.
The FSSAI should consider to have a f_uII fime training institute.

v A Committee may be constituted to review the shortage of Public Analysts
in the country, reasons thereof, reasons for the post is not being
considered attractive and possi'ble practical measures to handle the
situation. Option of hiring retired Public Analyst could also be considered

by the committes.
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FSSAlI may orgahize a workshop where prospective candidates for Public
Analysts may be provided coaching for taking the Public Analysts Exam to
enhance the success rate. 7

Capacity Building of Public Analysts with the help of Private food
laboratories could be considered like Vimta is training 8 scientisis per
month. Labs assisted under MFP| scheme can have mandate of capaéity
building of Public Analysts.

Central grant/assistance should be provided to States/UTs for get{ing the

labs NABL accredited. Further, considering the increased requirement'of

food laboratories with the implementation of FSS Act, the FSSAI should -

consider to establish food laboratories at each district with partnership of
States. | '

DONER is interested in having labs in the NE states with internaticnal

‘borders. NE states may consider to approach DONER for funds for up-

gradation or setting up of food labs. Further, States may consider
approaching MFPI for grant/assistance under their scheme for setting up/

Up-gradation of food labs. *

< States which are already working on the software for licensing should liaison with

~ FSSAI so as to ensure that uniform module is developed. FSSAI may consider

providing funds for faster development of saoftware. A Panel consisting of
representatives from Delhi, Maharashtra, Gujarat, Kerala, Andhra Pradesh,
MSME, IIM Bangalore and FtCCl may be constituted to discuss and review the
matter with NIC regarding development-of IT software for licensing /registration.

Mechanism for co-ordination and sharing of information need to be _developed
between F&Cs antg Dairy Development Departments, to monitor the mitk supply
in the couritry. Considering the size of milk sector, MIS based system could be
the option for data collection and the frequency for such reports may be fixed
keeping in mind its praclicability. Department of Animal Husbandry and Dairying
may provide their comments on the regulations under FSE Act in which MMPO

- has been integrated. The focus of FSS Act is on food rsafety and therefore
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manitoring of milk supply which was earlier part of MMPO is to be looked by
DoAHD. 7
It was suggested that FSSAI may send another reminder to the Chief Secretaries

to expedite the pending notifications.

Agenda ltem No. 3: Whistle Blower Scheme

Chairperson briefed the members about the purpose of Whistle Blower Reward

Scheme in relation to food adulteration and mentioned a whistle blower reward scheme

is presently existing in the Central Drugs Standard Control Organization. Members

appreciated the idea and suggested that while drafting Whistle Blower Reward Scheme,

the FSSAl may consider the foltowing points:

L)
L) *0

Food and Drug industry are quite different in nature as most of food industry is
unorganizec and includes not only big food establishments but also include street
food venders, dhabas etc. Industries should be categorized on basis of its nature
and potential for hazard & incentives need to be fixed accordingty.

To avoid gross misuse a line need to be drawn between the normai complaints
and ‘whistte blower’ otherwrse it may lead to bunching and loss of focus. The

scheme should be based on tangible outcome.

Provisions for dis-incentivization for malafide information / complaint.

Rewarding the people within the organization.

Mandating preliminary enquiry of all ‘whistles blown’ to understand the actionable
and non—actiénable‘ |

Linking reward with the probability and gravity of risk to consumers rather than

value of seized food material. Linking with prosecution may not work.

Agenda ftem No.4: Information Updation System for States/UTs

WMembers took note of the system developed by FSSAI for information updation

and appreciated the initiative. Food Safety Commissioners ha\/e been requested to

update the information on weekly basis.
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‘Agenda ltem No.5: Scheme for undertaking () Research & Development (ll)

Establishment of Food Safety Centers and ([I!} Centers of Excellence

. Chairperson briefly explained about the objectives of the scheme and requested
states to provide their ideas on the research projects on priority areas related to food
salfety. Training Institutions could also be developed under scheme for Food Safety
Centers. Members appreciated the ideas and authorized CEO, FSSAI to move ahead

with these initiatives.

Agenda ltem No.6: Preparation of States for Online licensing registration system

it was agreed that the matter has already been discussed under agenda iten;\ no.
2 and Stales which are already working on the software for licensing may interact with
FSSAl so as to ensure that uniform module is developed. FSSAL may consider
providing‘ funds for faster development of software. A Panel consisting of
representatives from Delhi, Maharashtra, Gujérat, Kerala, Andhra Pradesh,-MSME, 1M
Bangalore and FICCI may be constituted to discuss and review the matter with NIC

regarding development of IT software for licensing /registration.

Agenda ltem No.7: Requirementis of funds for implementation of FS5 Act

/

| CEO, FSSAl mentioned that keeping in view that Working group on Drug and Food
Regulation has been constituted by the Planning Commission and assessment of fund
requirements for 12" Five Year Plan for implementation of FSS Act Is being done,
Slates/UTs may also do some exercise on assessment of fund required (activity-wise)
along with justifications for implementation of the Act. Every state should also build food
safety components in its Plan. There was a strong dema}nd from all the State
Representatives that States would be facing great difficulty in implementation of Act due
to various constraints énd FSSAl should consider central assistarice to States at least
during 12™ Five Year Plan in terms of infrastructure and manpower resaurces to have

the system in place. The following suggestions were made during the discussion:
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Funding from Centre for establishing new food laboratories and up-gradating
existing ones should be taken up by FSSAIl as a one-time provisions. will give
leverage funding from States.

The FSSAI may considef one time assistance to States for NABL certification

-and consultancy cost.

Grant/assistance for establishing offices of new statutory functionaries like Food
Safety Commissioner, Designated Officer, Adjudicating Officer, Tribunals, District
[ abs, mabile laboratories etc. and purchasing vehicles for inspection and
collection of samples.

Funding of generation of awareness, IEC activiti'es, E-governance, surveillance,
rapid alert system or emergency response centers in the States, research
activities, National level training institute, up-gradation of CFLs-and a state of art

research institution on feod safety should be included in the Plan.

Agenda ltem No.8: Any other item with the approval of Chairperson

-]

There was a suggestion that the FSSAI may consider to get conducted Ma;ket
Basket Survey to have baseline data on food safety.

Guidelines document for interpretation of regulations need to be developed.
Industry may come forward to assess the lab requirements in the country and
may come out with a commercial model to have network on food laboratories in
the country .fike pathology labs to meet the requirement of Food Safety
Management System. |
With regard to the problem of large pendency of cases under PFA, it was

suggested that matter could be examined in consultation with legal experts

whether the cases under misbranding sections or less serious offences could be

disposed through the mechanism of Lok Adalats if the concemed State
Government & High Court agreed to this.

Manipur, Lakshadweep and Madhya Pradesh should expedit.e report for yeér
2009 regarding PFA implementation. Report from Andhra Pradesh, Bihar,

I—}arya_na, Himachal Pfadesh, Jammu & Kashmir, Jharkhand, Lékshadweep,

Madhya Pradesh, Maharashtra, Punjab, Tamil _Nadu and West Bengal'for the
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year 2010 regarding PFA  implementation is awaited and same may be

expedited.

Actionable Points from 4™ meeting of CAG: Based on the discussion held during the

meeting the following actionable points emerged.

1.

States may also consider to take up the project on ‘Food Safety related economic

losses' s0 that importance of food safety and how it contribuie to GDP could be
appreciated by all.

Strengthening CODEX cell in FSSA]

Strengthening of FSSAI at central level in term of infrastructure & resources and

proposal to Government for additional posts at Central FSSAI should be moved

urgently. . |

A group may be constituted to icléntilfy the training institutions in the country

which could be utilized as Training Hubs for fdod safety.

Establishment of National Food Safety Training Institute by FSSAL

6 Consfitute a Committee to review the shortage of Public Analysts in the eountry,

10.

reasons thereof and possible practical measures to handle the situation. *‘
The FSSAI should organize a Worksﬁop for coaching prospective candidates for
Public Analysts for taking the Public Analysts Exam. |

A Panel consisting of representatives from Delhi, l\/iaharashha Gujarat, Kerala,
Andhra Pradesh, MSME, IIM Bangalore and FICCI should be constituted to
discuss and review the matter with NIC regarding development of IT software for
licensing /regtstration.

The FSSAI may write fo State Governments to expedite the notification of ail
statutory Officers in their states and Chief Secretary/Principal Secretary (Healih)
J&K regarding Foad Safety Appellate Tribunal. '

The feasibility of constituting Lok Adalats to dispose off long pending cases of
less serious nature may be examined. The pending’ PFA cases. under
misbranding sections or less serious offences could be disposed through the
mechanism of Lok Adalats if the concerned State Government & High Court

agreed to this.
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The FSSA| should develop a robust plan for 12" Five Year Plan period for
smooth implementation of FSS Act to ensure that sufficient funds are available to
strengthen the FSSAI at central level in terms of infrastructure and resources,
having apex research institution & 'up—gradation of CFLs, national level training
institute, taking géneration of awareness & IEC activities, surveillance & e-
governance framework and also to support states through financiat assistance for
strengthening the Offices of regulatory functionaries proposed under the Act,
laboratory infrastructure up to district level including mabile laboratories,
awareness & training activities. R

Most of the States have not furnished information in the checklist of steps to be

taken for implementation of FSS Act. The same may be furnished at the earliest.

Further, the information should also be updated in the online software system

deveioped by FSSAl on fortnightly basis.

Meeting ended with thanks to all.

Txhdhkkhbhhihiohikk
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ANNEXURE-1

The followings were present during the Fourth Meeting of Central Advisory Committee

of FS&

w

o oo

o~

10.
11,
12.
13,
14,
15,
16.
17.
18,
19,
20.
21.
22,
23,
24,
25.

3AL held on 24™ May, 2011 at 1100 Hrs at Hotel Atrium, Fart dabad, Haryana.

. Shri V. N. Gaur, Chairperson CAC and CEO, FSSAI

Shri K. Subramaniam, Food Saféty Commissioner, Chhattisgarh
Shri Dharmendra Pra!(ésh, Joint D_eveiopment Commissioner, Ministry of Micro,

Small and Medium Enterprises, New Delhi.

ShriRF. | otha, Additional Commissioner, FDA, Nagaland

Shii S.N.Sangama, Deputy Food Safety Commissioner, Meghalaya
Dr. S P Vasireddi, CMD, Vimta Labs Ltd., Hyderabad

Shri Takeham Brojendro Khaba, Deputy Food Safety Commissioner, Manipur
Smt. Radha Chauhan, Commissioner, FDA, Uttar Pradesh

Dr. T.P.Barnwiz, Director-in-Chief cum Food Controller, Jharkhand
Dr. Sumedha R. Desai, Director Health & Family Welfare Services, Kamataka
Shri P.K.Dass, Commlssmner, FDA, Haryana

Shri J.P.Bora, Public Analyst, Assam

Shri Saurabh Jain, Food Safety Commissioner, Kerala

Shri Satish Gupta, Food Safety Commissioner, J&K

Dr. Chander Mohan, Director Health Services, Chandigarh

Shri K.8.Singh, Food Safety Commissioner, Delhi .

Shri Shiv Narayan Sahu, Joint Food Controller, Binar

Dr. S.K.Paul, Food Safety Commissioner, Andaman & Nicobar Island
Dr. B.L.Sharma, Joint Director, Rajasthan

Shri Sameer Barde, FICC, New Delhi.

Shri Raajiv Yaduvanshi, Secretary (Health), Puducherry

Smt. Seema Vyas, Commissioner FDA, Maharashtra

Dr. K. Sadasivam), Joint Director, Office of DPH&PM, Chennai

Dr. R.K.Dhar, Director (FW & PM), Tripura

Mr. D.R.Chann, Deputy Commissioner, FDCA, Gujarat

Page 17 of 18



Minutes of 4™ meeting of CAC

26. Dr. K.Y. Sultan, Director/Mission Director, Daman & Diu

27.Dr. L.N. Patak, Director (Health), Dadra & Nagar Haveli

28. Dr. Bharat Kishan, Additional Director Health, Uttarakhand

20 Shri Gopal Naik, Professor, 1IM, Bangalore |

30. Shri B.C.Joshi, Deputy Commissicner, D/O Food & Public Distribution, New Delhi
31.Dr. J.P.8ingh, Director Health Services, Punjab

32. Shri H.G.Koshia, Commissioner, FDCA, Gujarat

33. Dr. Kul Bhushan Sood, Deputy Director (Health), Himachal Pradesh-

34. Smt. Subha Mukherjee, Assistant Commissioner, VWest Bengal

35.Dr. (Mrs.) P. Suchritamurthy, Food Safety 'Commissioner, Andhra Pradesh
36. Shri Sanjeev Ranjan, Joint Secretary, DoAHD &F, New Delhi.

37.0r. U.K.Sahoo, Food Safety Commissioner, Orissa

* |t may be noted that names of participants have been arranged as appeared in the attendance list and does not follow any
seniority ovder. Any mistake in name spelling Is regretted.
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